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MR. DEPUTY -SPEAKER: The hon. 
Member may reSIDUe his speech on the next 
occasion. 

.n 11'"' ,.1fGI' : !flIT ~ amr ~ ~ 
ifl\l t ? ~ iiT m.rr ;r;r ~sr ~ m if 
~mrit I 

MR. DEPUTY SPEAKER: It is not 
over. It is to be continued. 

17.30 bra. 

[SHBJ GADUJNGANA GOWD In /he Choir} 

BUSINESS ADVISORY COMMITTEE 
THIRTY-SIXTH REPORT 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to present the Thirty-sixth Report of 
tbe Business Advisory Committee. 

SHaI SEZHIYAN .(Kumbal<onam) : 
What i. the "commendation? Is there any 

change in the prollramme now? 

SHRI Jl.AGBU RAMAIAH: TDmorrow 
ii will come before the House. For 
tomorrow it wiD be planning discussion. It 
has al .... ady been announced. 

17.381· kII. 

HALP-AN-HOUR DISCUSSION 

Pl!NDJN!) AppuCAnoNS FOil SCOOl'EIIS 
ANo CAu. 

SfUU S. S. Kf>THARI {Mandsaur): 
The Govemmeat's policy roprdina scooter 
l11DufactUre is characterised by procraslina-
lion slugaishnoss, and red-tape. The 

Ministry is teluctam to part wifib Iicencee 
as a miser is reluctant to part with his 
aold. This is tbe position. The delay of 
about 4 years in the issuance of licence for 
scoo!er6 indicates that the Gover.1lDalt is DOt 
interested in cstablisbillg new scooter 
factories. It wants to perpetuate the short-
ale. That is the only COIIclusion that can 
be drawn. 

Sir, it is stated that it takes more time 
to obtain an industrial licence in this country 
than to establish an indDSlry in Japan or 
West Germany. lbat is the ccplorable 
state of atrairs wbich is existing today. If 
you criticise otber Ministries, they at least 
ao tbrough wbat is stated and try to rectify 
matters, but this Ministry is impervious to 
criticism and does not want to learn from 
past mistakes they go on perpetua!ing the 
mistakes. 

About the demand for scooters, I have 
t he figures with me, which show that in 
1964, there was a registered demand of about 
1.5 Iakh scooters, which rose to 2.S lakbs in 
1968 about 3 lakbs in 1969, that 'is, at pre-
sent. Yet, in 1964, tho Ministry, in its 
wisdom, decided to ban the licensing of new 
units. In March, 1965, tbe Ministry woke 
up from its slumber and decided to invite 
applications from new entrepreneurs for 
licences to establish new scooter factories. 
The response was excetlent. A total of 191 
application, for industrial licences was .... cei-
ved. The Ministry dilly-dallied witb those 
applications and after 2 or 3 years, 70 appli-
cations Were selected. Later on, some mathe-
matical aenius in the Ministry reduced the 
selected applications from seventy to seventeen. 
So, these seventeen were selected. In March, 
1968, when the Ministry felt that they could 
not delay any further, they decided to select 
3 out of 17 applications. Further there were 
nIOre of discnssions, mo .... committees we .... 
appointed, licensing committees, sub-com-
mittces and so on. And tben they became 
wiser and decided to issue one license for the 
establishment of a factory for 50,000 scooters. 

Then, the funniest part is this that even 
that decision had to be reconsidered. They 
have invited tile various ~licants to scad 
their represcntati_. The IicensillJ com-
mittee would r-amine the whole silllRtillll 
and it may take another 3 or 4 months 
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before a licence is finally granted to some 
company. 

Now, I would appeal to my Congress 
friends, who are taking keen interest, to 
look into these matters and see that neces-
sary action is promptly taken. If I am 
wrong, I would like to be corrected. I 
would admit my mistakes. But make the 
Minister also admit his mistakes. That is 
my request. 

As against the registered applications 
for about 3,00,000 scooters, the production 
was 35,000 scooters during 1968 and it may 
increase to 40,000 in the years to come. 
At this rate, the excess of demand over 
supply per year is officially expected to rise 
to 2,00,000 per year in 1970-71. 

Sir, it is remarkable that when coal is 
concerned, the demand has been heavily 
over-estimated. When it comes to scooters, 
the demand has been under-estimated at 
2.00,000. My opinion is that the actual 
demand i. likely to be about 2,50,000 per 
year. Then. there is the tremendous back-
log of 3,00,000 uni t demand to be met. 
With this backlog plus the demand of about 
21 to 3 lakhs scooters per annum, by 1972-
73, the capacity of the manufacturers would 
still be insufficient to meet the shortage. 
No doubt, the existing 'll8I1ufacturers say 
they are going to increase the capacity. 

But what is the past record? Firstly, 
they are not able to utilise the installed 
capacity. Secondly, they are not in~erested 
in explOsion. There is a magnificent black-
market of Rs. 2,000:- per scooter. Why 
should the existing industries expand their 
capacity? That will only bring down the 
blackmarket. It was stated by an official 
spokesman of the Ministry that when the 
production reaches between 50,000 and 
70,000 scooters, then the price will be brou-
ght down to Rs. 1,500 or SO p~r scooter. 
Bui unless production goes uP. what is the 
use of bringing down the official price? 
Only the gap betwoen the official price and 
blackmarket price will increase. That gap 
will increase and the money will g() to the 
sco()ter manufacturers or whosoever black-
markets them. As to who has benefited 
Crom It, I do not know. The Ministry ought 
to lcDow better. It is their job. 

Assuming that my figures are slightly 
wrong in regard to demand and actually 
the production exceed. the demand. then, 
even in that case, there is a tremendous 
market in the middle-east, in South Bast 
Asia and various other developing countries, 
particularly in Africa, where-so scoot",s can 
be exported. The Minister may say that 
we have to spend some foreign exchange 
when we issue Iicenc~s and we have to im-
port some components. Agreed. But then 
if you are able to attain sufficient production, 
you can not only meet the internal demand, 
but even export by which you w"uld be able 
to recover the foreign exchange that is 
consumed. Therefore, keeping in view the 
export potential also, I would submit and 
strongly urge the Minister to sanction at 
least three applications for establishing fac-
tories. That is most necessary. 

I would submit that there is a proposal 
pending before the Ministry with regard to 
what is known as Haldia Scooter Project. 
West Bengal has a number of engin::ering 
complexes. They have developed an infra-
structure. They have skilled labour also. 
It is an idle site for a sco~ter project. I 
would suggest that this Haldia project should 
be sanctioned, because West Bengal needs 
employm,nt. After all, if you want to solve 
th' problems of West Bengal, you cannot 
solve them on the political plane. It is 
only on the economic plane thIt you can 
find a solution. My friends from West 
B:ngal will bear me out when I say that 
there is a terrible state of unemploy-
ment in West Bengal. West B~I needs 
industries Unless those industries com. up, 
the problems cannot be solved. May I 
appeal to the go)d sense of the Minister to 
sanction at least this scooter project? 

I would say that theT. has been a spate 
of trenchant criticism of the working of 
the Industrial Development Ministry during 
the last few months. As an experienced 
Minister, I believe. he would realise that 
it does g001 neither to his public image nor 
to the public image of his Ministry. I 
would subnit three suggestions. Fint, 
applications for industrial licences should 
be processed within three months and entre-
preneurs should be encouraged to embark 
upon new ventures. Secondly. whenever 
there is scarcity of supplios, licensing capa-
city should be promptly increased, and 
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thirdly, projects should not be shelved or 
postponed on political or ideological 
grounds. These are my three suggestions 
and I hope the Minister will consider them, 
because they will be to his benefit. I am 
not a sadist. r do not want to criticise 
anybody because it docs not help. Probably 
other Ministries do not have to bear my 
criti:ism so much as this Ministry. I always 
make constructive criticism. If there is 
an edge to my criticism of this Ministry, 
there are r~ason. for it and the Minister is 
well aware of them. Let him think over 
and let him search his c Jnscience, if he 
has one. 

May I submit once again that in order 
to close the asP between demand and supply, 
in order to eliminate black-market and to 
build up surplus for export, the Ministry 
should at least sanction three factories for 
producing 50,000 scooters each. Then only 
the existing dismal state of affairs would 
discontinue and the black chapter in tbe 
history of this Ministry will close, 

MR. CHAIRMAN: Now, the hon. 
Minister. 

SHRI TULSHIDAS JADHAV (Bara-
mati): I had sent my name ..... . 

MR. CHAIRMAN: His name has not 
CO'lle, and he is not going to get any chance 
now. The ballot. have been drawn and 
only four names have come. I am not go-
ing to allow any other.. Now, the hon. 
Minister. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): I am grateful to Shri S. S. 
Kothari for raising discussion in this matter 
which will enable me to clarify the p~sition 
on behalf of Government. Before I do so, I 
also welcome the three suggestions which he 
has made to overcome the difficulties in the 
way of the industrial development of the 
country. 

Th: first question which he has raised is 
about the undue delay in giving licences so 
far as the manufacture of scooters are con-
cerned. I am glad that be bas specifically 
referred to scooters and not raised otber 
matters. altbough r would bave ·no objection 

to discuss the question of not only scooters 
but any other items whicb hon. Members 
may bave in view, b:cause tbat would enable 
me to clarify the position, and also to 
remove defects as are found in any direc-
tions. Sucb discussions will really help me ... 

SURI S. S. KOTHARI: I welcome tbe 
suggestion. I shall meel the hon. Minister 
personally. 

SHRI F. A. AHMED: Such discussions 
would help me to overcome many difficulties 
which might have been felt by those engaged 
in 1 he Industry. 

So far as scooters are concerned, I would 
like to POint cut that when it was felt that 
the licensed capacity was not enough to 
meet the demand, applications for scooter 
manufacture were called for as long ago as 
1965 I would like the hon. Member to 
bear with me when I say that it was not 
enough that applications for scooter manu-
facture were made but those applications 
ought to have include all the details neces-
sary for the purpose oC scrutiny. 191 appli-
cations were received but il was found that 
most of tbem were lacking in necessary 
details which wnuld have helped tbe Ministry 
to select such applications as may be consi-
dered by the licensing committee. So, the 
applicants were written to supply the details 
which they had not furnished. Delay was 
not the fault of tho Ministry but also of 
thos. applicants who took over a year's 
time in furnishing the necessary details. 
After the necessary details were furnished. 
the Ministry was ready 10 refer the matter 
10 the licensing committee. In the mean-
wbile the Planning Commission intervened 
and directed that unless and until the target 
for the Fourth Plan was fixed the licensing 
committee and the Ministry should not take 
any decision. So, I would like to point 
out that it is not the fault of the Ministry 
that tbe application. were SO long pending 
in the Ministry. They were kept pendIng 
because there was a ban from the Planning 
Commi"ion tha t unless and until the target 
about the requirements of scooters had been 
fixed by the Planning Commission, we should 
not undertake the question of licensing a 
further unit. This corre'pondencc went on 
till my prcdecc,"or <'ecided that no £C~iOD 
should be taken on tbose applications till we 
had knolVn the final position with regard to 
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tile demad for scooters in the country. 
That was just before I took charge of this 
MiDistry'. Hon. MemllcrswiU cecaH that 
after I took over a large number of qlleStions 
ftlC asked aud I had promise4 to look 
into this question. And in spite of the 
fact that I had no clearance from the Plann· 
ing Commission I decided that those appli. 
cations sboald be processed. Then. tbe 
processing started. We appointed a steer· 
iIIg committee to select such applications 
as deserved consideration by the liceasing 
committee. Tbis steeri", committee _t 
into this question and sent a number of ques-
tions to the applicant. After receipt of 
'replies, out of those 191 applicatiollS, 13 
were selected by the steering committee aad 
were placed before the licensing committee. 
Tile licensing committee in the meanwhile 
=ived appeals from those per_ who .. 
applicatioas had been rejected by tile steer· 
iDa committee. 

Hon. members will appreciate. that it was 
not an easy matter four the Committee wbieh 
had to examine carefully tbese appeals 
fiIecI by as many as 166 or 170 persons. 
They went through all these appe~ls. Then 
they decided that four more application, 
deserved consideration. Thus iDstead of 
13, there were 17 applications to be consi. 
dered. They were asked to submit details 
with regard to finances, coUaboradon. the 
COUlltry of collaboration and so on. That 
took some time. 

After the details were avaUable, the 
Licensing Committee took a decision that 
out of these 17, about three applicants 
deserved consideration in detail. In the 
meanwhile, one of the applieaats who was 
considered suitable, filed an appeal saying 
that he did n3t receive the questionnaire 
wbich was sent to al\ others. He had 
liven hi. old address and new address. 
The questionnaire had been sent to Itis 
old address and new address. But the 
envelopes were returned saying that h: was 
not found. When he saw in the news-
papers my replies to certain qU'ltioas in 
the Rajya Sabha, he filed a representation 
before the Licensing Commiuee S'lying 'How 
can you shut me out when I did not receive 
this quemonnaire'? So he was also 1i\lCA 
time. 

These things have happeDed not ODIy 
because of delay in the M inislry. but delay 
on the part of some of &be IIP~ 
What the hon. member has IUgpSkd is 
a very aood thing, that those applicatioaa 
should be disposed of by lite Mloistry 
coocemed within about three 1DCIDlhs. For 
this purpose, I have laid down the proce-
dure. Now we have a proforma requiring 
all dclails by the applicants; if these cSelails 
are filled up no furlber enquiries ere IIItIde 
fIom the applicaols, I can assure him that 
the appJicatioag made will be disposed of 
within a __ ble period. 

So far as scooters are concerned, I hope 
hon. members will appreciate that it is not 
ouly ttoe MiDistry, Dot only the Licansing 
Committee, but the appiicaDt8 themselves 
who are to be blamed for this delay. To a 
certaiD extent, the matter was kept pendina 
because decisiGll· was DOt tak.. by lhe 
Planniag Commission regarding the 1lOquire-
ment, tasgel, for the Fourth Pian. 

So far as productioll and licensing 
capacity in respect of scooters are cODcem. 
ed, may I iDfarm him that _ have no 
separate as~sment about scooters. But we 
have an assessment with regard to sconters, 
mopeds, cycles and tlKee·.m 'elers. According 
to the target fixed for the Third Five Year 
Plan. there was an expected demand of 
66,000 by the eDd of the Plan with the 
capacity Ucensed for all these categories, 
our demand would be met. On that basis of 
demand the licenses were gi ven for a capacity 
over 60,000. I do DOt have tbe exact 
figure here; perhaps it was for over 70,000 
for all these categories. But in spite of 
Iiceuccs baving been given, some of those 
who were given the licence, he.ve aD! start-
ed manufacturing. The prodllCtion was 
reached cap~city of about 35,000 or 36,080. 
Therefore,tbere was thi! shortage. 

NOIW. we b.!lve agaia assessed the demand 
upto 1973-74. For all the'IC three or four 
categories, it is expected ta be about 2 
lakbs. Our assessment reguding the de· 
mand for the scooters is over one lakh. 
Therefor" w. are COIlIidering tb~t in!ltead 
of giving a Iic'Dce to a small unit, Iiceace 
may be given for a big uait, so tIlat it may 
be possible not only to provide. scooter 
to the conSlllIlU but also to prowc!a a 
scooter at • ch:apcr price. If a Iicalft 
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for a big unit is given there is the poISi-
blUly of &dtios a scooter for the consumer 
at a cheaper rate. May I here Iofono the 
hon. Members that from the trood of 
appUcations which are under consideration, 
it is possible that if l1ceoce· for a big 
uoIt is given, the pricc of the scooter will 
come down aDd the consumer will also-

AN HON. MEMBER: How much? 

SHRI F. A. AHMED: I am told that 
it wUl be Rs. 1,600 at wbich a scooter will 
be available. I entirely aJ1'CC that at 
present there is inadequate production of 
scooters 00 account of which it may not be 
possible for the consumer to act scooters 
easily. There are a large number of appl1ca-
tioos pendinl both under the Central quota 
and for private citizens. For that reason, 
we are tryiOS to basteD the steps to increase 
production. 

Recently, a decision was taken by the 
Licensing Committee and they made recom-
mendations. In respact of ~ recom-
mendatioos may I Iofono the hoo. Member 
that certain objections were taken. Some 
appeals were also received. When the 
recommendations of the LiceosiOS Com-
mittee were placed before me, I had asked 
for all the details so that it may be possible 
for me to take a decision on merits. I am 
told tbat all these details are being made 
available and witbin a fortnight's time, tbey 
will be placed before the Liccnsing Commit-
tee, and the matter will be placed before me, 
I hope an early decision in this matter will 
be taken. 

So far as tbe tbird and the fourth 
points are concerned, it is true tbat a large 
number of applications are pcodios both in 
the Central quota and for the private persons. 
This requirement can only be overcome by 
increasing the production, and for tbat 
purpose, we are takiOS as early an action 
as possible. Tho three suggestions, which 
he has given in order to expedite the disposal 
of applications not only with regard to the 
scooters but others also, will recei ve our 
consideration. I th10k the hon. Member, 
if he goes through the procedure, will find 
that there is considerable improvement now 
in the disposal of licences and the disposal 
of applications durios the past few months. 
Every fortnilht, I am looking into the figures 

(H.AD. Db.) 

of arrears, delay, and wherever any action 
is called for, action is taken. 

SHRI S. K. TAPURIAH (Pali): I wUl 
confine my questloos to the matter of priciog 
of scooters which the Minister has just now 
mentioned. I have heard tbe Minister and 
tbe Deputy Minister often crying hoarse 
over the price of cars. In effect, the scooter 
is a common man's vehicle. 60 per cent 
of the cars sold 10 the country 10 in com-
pany accounts and if tbey take care about 
the price of scooters, they would have a 
better claim to calling themselves a people's 
party. 

My questions are: (a) the Minister just 
now mentioned that the price level of a 
scooter later on would be approximately, 
Rs. 1,600. At what production capacity? 
Will it be at 50,000 production or more? 
If it is at 50,000, what is the capacity of 
the present firms and why tbo prices are 
hiSh? (b) smd (c). these arise from tbe 
fact that because of the sbortage in produc-
tion, as has been mentioned. tho price of a 
Vespa scooter is now Rs. 5,000, and the price 
of a Lumberetta is DOW Rs. 4500. As you 
know, production is goinl to take time. and 
the wbole procedure of g,ing into production 
will take further time, as we all know. So, 
may I ask him two questions whicb might to 
some extent go to reduce the black market 
prices? One is, will he extend the period 
of prohibition of re-sale of scooters because, 
wbat happens is, people go in for scooters, 
sell the scooter and get a premium on it 
Dnd buy a new one. Will be extend the 
prohihition period for resale? 

Secondly, will be prohibit the sale of 
scooters on company accounts because the 
company, when it lives a scooter to its 
employees, probably can arrange an alternate 
method, but what about the person who i. 
self-employed, who is in service and who 
wanta to buy ODO on his oWII account? Will 
he get priority? 
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SHRI N. K. SANOHI (Jodbpur): With 
the very heavy backlog of ordors booked 
by the common man for scooters, would the 
Minister consider and devise Bome way by 
which a genuine buyer who wants a scooter 
today i. able to get it? Would he care to 
consider the suue.tion that a certain 
percentage of total production of scooters 
be altotted to the State Trading Corporation, 
so that they can auction it to the needy 
buyer, who wants it genuinely? Sir, I 
personally feel it is a very important point. 
It is a necessity of the common man. 
He is not able to BOI the scooter. I would 
request the hoa. Minister to consider this 
suggestion. 

18 bn. 

My next question is, the Govemment 
of Rajasthan has made an application for 
a scooter factory to be put up In tho 
public sector. I would like to know 
whether any thought has been given to this 
application and, if so, If he is thinking of 
setting up a factory in the public sector 
may I know whether Rajasthan has a chance 
of getting it? 

SHRI F. A. AHMED: Sir, I would like 
to reply to some of the important questions 
which havc been raised, particularly by 
Shri Tapuriah. I have already said we are 
thinking of giviDg a licence to only one 
unit for about 50,000. One of our condi· 
tions i. that the price should be reduced 
so that it may be poasible for the consumer 
also to get the scooter at a cheaper price. 
According to the estimate which has been 
submitted to us such a lIIIit will be able to 
provide a scooter at about Rs. 1600 ex.factory 
excluding the excise duty etc. At present 
the ex·factory price of Lambretta is Rs. 
2389, of Vespa it is as. 2400 and of 
Fantabulus is Rs. 3200. Their licensed 
capacity is about 24000. It will be possible 
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for this unit, if tbe licensed capacity is 
50,000, to give the scooter at cheaper price. 

So far as his other sugestion. are COD-
cerned, to meet the demand and to 
overcome the shortage of supply he has 
given two suggestions. He has suuested 
to increase the period for replacemant of a 
scooter. I will cartalnly take that IIugge&-
tion into consideration. He also has 
slIIIcsted that instead of delivering scooten 
to the company applications from individual 
may be considered. . 

Another bon. member bas given a 
suuestion that distribution should he 
given to the STC and dODe throUlh auction. I 
think that will increase the price of the sc0o-
ter aDd make it very di1IIcult Cor the poor 
manor a penon with small means to pur-
chase a scooter in auction. 

It bas been asked whether applications 
from various States like Bihar, Rajasthan 
and others have also been taken into 
consideration. I have already stated that 
as many as 191 applications where conside-
red out of which 17 were selected in the first 
instance, then 13 were selected out of those 
17, then 4 were selected out of those 13, 
then two and final\y one was recommended. 
I have asked for certain details and I think 
we shall accept one application which will 
conform to our requirement of producing 
scooter of the best type at cheaper price. 
r tbink it is these considerations which 
must weigh with us rather than the consi-
deration of giving this particular industry 
to one place or the other. r hope the hon. 
Member will be satisfied. I think in about 
a month's time decision will he taken by 
Government which will remove al\ the 
doubts regarding tho Ministry, keenness to 
manufacture adequte scooters In our country. 

18.05bn. 

TM lAIc SabIriJ tMII adjourtwd till 
Elevell 0' tire Clock OIl n",.>4ay 

Moy 8, 1969.-YaIsakAa 18, 
1891 (SaJca) 


